ACT No. Il or 1941,

[PASSED BY THE INDIAN LEGISLATURE.}

(Beceived the assent of the Governor General on the 17th
g March, 1941.)

’

An Act further to amend the Petroleum Act, 1934,
HEREAS it is expedient further to amend the

| XEX of 1984, Petroleum Act, 1934, for the purpose hereinafter

appearing ;
It is hereby enacted as follows —

' 1. Thig Act may be called the Petroleum (Amend- short title
ment) Act, 1941.

2. For clause (c) of sub-gection (I) of section 23 of the Ameg?%gnt of
XXX °‘ 11934, Potroleum Act, 1934, the following clause shall be Act Xxx of
’ substituted, namely —

““ (¢) being ‘the holder of a licence issued uhder
section 4 or a person for the time being placed
by the holder of such licence in control or in-
charge of any place where petroleum is being -
imported or stored, or is under transport,
contravenes any condition of such licence or
suffers any condition of such licence to be
contravened, or ”.
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